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yean and the fon:ign exchange sanctioned 
on such trips; 

(b) the number of women out of tIlem 
and the amount sanctioned to them; and 

(c) the reasons for their travel? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Total payments 
on 'travel abroad' for various purposes 
such liS &lucation, Business, Health, ete. 
for the last three years are as under: 

1964 R.. 10.34 Crores 
1965 Ro. 11.34 Crores 
1966 Ro. 12.10 Crores 

Details regarding number of persons who 
'Were allowed to go abroad on release af 
foreigo exchange are not readily available 
and the Re<erve Bank will need to collect 
such data from their regional Offices, 
Authorised Deafers, etc. 

(b) & (c). There is no sep.r,te or 'pc-
cial policy for travel by \Yomen. Women 
wishing to travel abroad will become 
eligible for foreign exchange if they fulfil 
the criteria applicable to various categories 
of travel on their own merits. Separate 
data on travel by women is not maintained. 
In view of the general policy, the efforts 
involved in collecting ouch data will not 
be COmmerl!!Urate with the results achieved. 

WT JRlUGATlON SC'.HEMI:S IIY SoCI.\L 
WELPUE FuNDs 

97'. SHRI V. NARASIMHA RAO : 
Will the Mini.ter of SOCIAL WELFARE 
be pleased to .tate: 

(a) whether it i. II fact that streams 
'11011' in the Asency areas in Srikakularn, 
Vioakhapatnam and West Godavari in 
Andhra Pradesh having water ill ail the 
seasons; 

(b) whether there i. a proposal for 11ft 
irrigation schemes by electricity by hi. 
Department; 

( c) if so, the estimated amount pro-
vided for the pltrpoee during llIe current 
year; 2nd 

(d) if the "ply to part (b) above be 
in the negative, the reasons therefor 1 

THE MINISTER OF STATE IN TIdE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRIMATI PHULRENU GUHA): (a) 
There are some perennial streams in these 
areas. 

(b) No, Sir. 

(c) and (d). Do not arise. 

PRIMARY GOLD 

980. SHRI SARJOO PANDEY· Will 
the Minister of FINANCE be ple;sed to 
"'ate : 

(a) ... hether it is a fact that Govera-
ment have issued an Ordinance against the 
possession of primary gold beyon" the 
31st August, 1967; 

(b) if so, whether there has been any 
appreciable surrender of primary gold a. 
a result of this measure; and 

(c) if so, the quantity thereof 1 

THE DEPUIY PRIME MINISTER 
AND MIN,ISlER OF FINANCE (SHRI 
MORARJI DESAI) : (a) No ordinance bas 
been issued by the Government. Rule 9 
of the Defence of InIia (Fourth Amend-
ment) Rules, 1966. has the effect of bannin& 
private possession of primary &old after 
the expiry of .. period of six months from 
the commencement of those rules. The 
said Rule 9 came into force On 1-3-1967; 
accordingly, no person oth.... thu • 
licensed deal .... , certified r;oldsmith or 
licensed refiner cm either own or have in 
hi. possession. custody or control IIny 
primary gold after 31-8-1967. 

(b) and (c). Information is being col-
lected and will be laid on the table of the 
HOUle. 
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